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the hon. Member’s objection hv»s some 
toree.  I admit that it is rather incon
venient for  Members  to  see a Bill 
suddenly being removed.  I am very 
sorry it happened.  My colleague said 
that the Government have decided to 
take up that Bill at the next session, 
but, if the House wishes that it should 
be taken up during?  this  session, we 
shall take it up in this session at a 
not distant date.  We might try to 

arrange it that v/ay.

Mr. Speaker:  Not  that  the hon.
Members are very particular that that 
Bill should be taken up today.

Shri Jawabarlal N̂ ra: I wanted tc 
express my regret for what has hap' 
pened.  I was only  saying that we 
might arrange to  take  it up during 
this session, il it suits the convenience 
of the House.

Shri Kamatli: I may remind the hon. 
Prime Minister  that  the  National 
Volunteer Force Bill has been pending 
in the House since November last.

Mr. Speaker: Is it the desire of the 
hon. Member that it should be taken 
up during this session?

Shri Kamath: Yes

Mr. Speaker: If  the  hon.  Prime 
Minister is willing, they might pro
vide a particular date for this Bill.

GOVERNMENT  PREMISES  (EVIC
TION)  AMENDMENT BILÎ oncld.

Mr. Speaker: The House will now 
take up the further consideration of 
the following motion moved by Sardar 
Swaran Sin̂h on  the  23rd  August, 
1956, namely:

“That the Bill further to amend 
the Government Premises (Evic
tion) Act, 1950, as amended, be 
passed**.

Shri K. K. Basu  (Diamond  Har
bour): This Bill was moved with the 
observation of the Minister in cnarge 
that it is a very innocuous piece of

legislation and that it is nothing but 
an amendment to the existing small 
piece of legislation.  But, if one goes 
through  the  Bill  and  studies the 
amendments, one will find that the 
' amendments go much farther than 
what was provided for in the original 

Act.

Yesterday, mere were a numoer of 
speeches made by several hon. Mem
bers who urged that this Bill should 
not be amended in the way m which 
It has been sought  to  De amended. 
The main idea of this Bill, it seems to 
me. Is to empower the Delhi improve
ment Trust or any  other local body, 
as provided in the  Act.  to  evict a 
person trom the public premises as 
defined in the provisions.  The old Act 
restricted me  powers  and  provided 
only certain powers  for  the Central 
Government.  Therefore, to say that 
this is a simple piece of legislation is 
just- to create an illusion in the minds 
ol the people.  This  is  far from an 
innocuous piece of legislation.  I for 
one opoose me particular amendment 
which empowers the local authorities 
to evict persons.  I oppose that amend
ment with aU Ihe force at my com
mand.  At this stage,  wnen we are 
talking m terms  of  improvement of 
the living conditions of the common 
man, we are giving certain powers to 
the Delhi Improvement Trust to come 
in the way of the common man!  We 
know  the  activities  of  the  Delhi 
Improvement Trust.  The Ministers 
who are in chai'ge of legislation like 
the present one, have time and again 
come forward with the suggestion that 
they have been doing all that is possi
ble to see that the poor people do not 
suffer at the hands of the Government. 
But the result of this Bill would be 
that the poor  people  who  are now 
living in the city of Delhi will not have 
any right hereafter to live in the city. 
We are told that they are being trans
ferred to places which may be five or 
six miles away from the city.  Here, 
they are getting some sort of occupa
tion just to ireeo their body and soul 
together.  But this change  that has 
been made now would affect a number
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of poor persoas  and  also  the poor 
refugees.

Wĥt is the basis of this slum clear
ance?  Dp  mean to say that, the 
prov̂ Pns that J$ave now been made 
in the Bill r̂e in accordance with tlie 
Constitutional provisions  or  spirit. 
We have adopted the proposal or the 
goal for a welfare State and the ideal 
of a welfare State has subsequently 
been cĥ ged into one of the socialist 
pattern of society.  Yet, the poor per
sons who have no means of livelihood 
and who are living in the slums are 
asked to Ro five or  six  miles away 
from the city.

Now,  I would ask  one question. 
”̂ere is the probl̂ of slum clear
ance arising now? Let us be honest 
about it. You should declare that the 
city is meant for the rich to live and 
the slum dwellers have no right to 
live here.  You cannot simply say 
that you should remove all the peo
ple living in  the  slums  and send 
them away to  long  distances from 
the city. I do not go into the merits 
of the case,  but let us realise  the 
position created for the poor artisan 
or the poor worker who has to live 
in the city for his  means of liveli
hood. How can they carry their trade 
coming from .a long distance of five 
or six miles away from the city,  to 
the city proper?

Perhaps, the idea of the authori
ties is that the whole city of Delhi 
should be just like New Delhi is at 
present. So far as the position  of 
New Delhi is concerned,  the British 
Government had some views about it, 
namely, that it should be a preserve 
for the Britishers and officials.  But 
unfortimately I ^d that even today 
the present  Government  has  the 
same attitude. V̂e know what diffi
culties the citizens of Delhi have to 
face regarding the construction ol the 
houses. The Brime Minister on̂e 
the idea—it was about two or three 
years back—that instead of construct
ing big houses,  with  ten  acres of 
compound  around  them,  for  the

benefit of Ministers, Secretaries  and 
other high dignitaries,  it would be 
better to have more  compact build
ings. I would ask, how many of the 
high dignitaries in the Government 
services could afiford tP have, on their 
own, such  big  houses  and  other 
comforts as they are now enjoying 
and as are provided by the Govern
ment.  It is mot  possible for the 
common men of India and even for 
big businessmen except those living 
in the Malabar HiU or in the Alipur 
qusurters  in  Caclutta,  to live in a 
building  or  house  with  a  big 
compound and all that.  Today the 
slums in Delhi are being cleared to 
build  such  palaces  and  business 
houses, so, that the  foreign tourists 
will come and go out saying “Delhi 
is a big city of palaces”.  But what 
about the people who had for genera
tions contributed to the building  of 
this great city brick by brick? Should 
they lose the right of living in this 
city? I can understand if the Govern
ment honestly come forward and say, 
“Delhi  is  meant  for  Government 
officials and big business people only, 
because the  cost of  living is  too 
high”. They do not do so. The idea 
of  slum  clearance  should  be  to 
acconmiodate the  slum-dwellers  in 
the area  near  about  Delhi  from 
where they can eke out their liveli
hood. I find from the reports  and 
different publications that slums are 
being  shifted  from  the  heart  of 
Delhi to  places  where  again the
slums are created.

Our hon. Health Minister has been 
going round the world and she must 
have seen  to  what  extent  those 
countries  have tried  to solve  the
problem of slums. Not only in  the 
socialistic world,  but  even  in the 
capitalist world, they have tried to 
establish workers colonies and build 
multi-storeyed  buildings for  them
near about the city. On the other 
hand, here we are having slum clear
ance not to rehabilitate the same per
sons who were Hving in the sliuns, 
but to build palaces for Government 
officials and others. I would urge upon
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the Government that by slum clear
ance we mean that the slum-dwellers 
must be enabled to live in a better 
way in the  city  itself  or in some 
area near the city; they should not 
be shifted four  or five  miles away 
from the city. In November, 1943, I 
think, the present  External Affairs 
Minister of Australia, who was then 
Governor of West Bengal, took it into 
his head all of a  sudden  that Cal
cutta  should be cleared  of slums.
They  wanted to build a  road and
they  acquired the basti  and  the
houses built for the slum-dwellers, 
v.'ho were pushed out 3 or 4 miles 
away without  any  accommodation. 
What was the result?  It is not my 
figure, but the  figure given by the 
Cheif Executive Officer of the Cal
cutta Corporation.  The  population 
per square  foot in  the hastis and 
slum areas increased. Where formerly 
two people were living in a 10 square 
feet area four people began to live 
after the slum clearance and the rent 
per head also increased, because the 
accommodation  available  for  those 
slum-dwellers  became  shrunk.  My 
whole  proposition  is  this.  While 
advocating slum clearance, it must be 
done in such a way that in the city 
itself there arie certain areas where 
people with  moderate  means  can 
live.  Unless we have that sort of 
planning, though it may be possible 
for rich people, Government officials 
or even Members of Parliament  to 
live in big houses, the common peo
ple will have no right to exist in the 
city of Delhi or in any City for that 
matter. I want that the whole atti
tude should be changed.

My suggestion is  that  we should 
subsidise  these  buildings  and  the 
return on the investment made should 
not be 6 to 8 per cent.  At present 
there is no rent control for the newly 
built houses and they charge what
ever rent they like. I want you  to 
compare  that with  the return  on 
Government investment.  When indi
viduals get 8 to 10 per cent, return, 
why  should  the  Government also 
always expect to get the same tiling? 
In the Constitution the principle of

a “Welfare State” was adopted and it 
was subsequently improved upon by 
the  party  in  power  as  “socialist 
pattern of society”. So, we must see 
that the slum  dwellers  also  have 
equal rights  to  participate  in the 
common amenities  and  enjoyments 
that are afforded to the  citizens of 
Delhi.  Unless that is done, this Bill 
has no meaning.

.  There is another point also. It ia 
very dangerous to give power to  the 
executive against which there is no 
right of appeal. Originally it was in 
the hands of  the  Central Govern
ment, which can be directly called 
into question.  But  now  they are 
creating an  autonomous  body and 
giving powers to them. We will not 
be able to  question  it  anywhere, 
more so because in the new set-up, 
Delhi State will have no legislature. 
There is no way in which- the Delhi 
Improvement  Trust can be brought 
before the forum of Parliament or 
any other legislature. I do not know 
the  real  position  of  the  Delhi 
Improvement Trust,  apart from the 
reports I have seen and which go 
very much  against it.  Now powers 
of summary eviction have been given 
to the  Delhi  Improvement  Trust. 
Even if a particular officer issues the 
order in an indiscrete manner, within 
15 days action should be taken. We 
know fully well how difficult it is to 
work up the Government machinery. 
We know how people go before the 
courts and get protection to find out 
whettker it was  actually  necessary 
for the purpose of the Government. 
The definition of  “public  premises” 
has also been widened. In the original 
Act, it was restricted to Grovemment 
premises. I can understand the Delhi 
Improvement  Trust  being'  given 
certain powers which are absolutely 
necessary,  but I do not  want this 
summary power to be given to  an 
autonomous body like that. It is more 
than  the  delegation  of  auUioriW 
which is necessary.

Something has been said about the 
advisory committee. I do not know 
what the fate of the advisory c«m-
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mittee will be. After sometime,  the 
Minister may not be there; there may 
be a change in the Government and 
new people may come in. Even if the 
Congress  Government  comes  to 
power, their composition may change.
Therefore,  advisory bodies have no 
meaning in  the  present  state  of 
things. We know there was a long 
discussion in this  House about the 
working of the  Displaced  Persons 
(Compensation  and  Rehabilitation)
Rules,  where they had much more 
statutory power.  I am very much 
concerned about entrusting so much 
power  to  the  bureaucracy,  about 
which we have very much doubt.  I 
do not say that every member of the 
Government machinery is bad; but, 
some of them, more especially  the 
senior members  among them,  have 
not got over the  bureaucratic atti
tude that’ prevailed in the old British 
days. A majority of them have not 
got over it.

I would urge  upon  the Govern
ment to be sincere. If you are sincere, 
come forward and honestly say that 
by slum clearance you mean that the 
common man, the  poor  man,  will 
have no right to live in the heart of 
the city of Delhi. Honestly say so if 
you want that the slums should  be 
cleared for the purpose of building 
big palaces for big oflRcers and busi
nessmen, so that the foreign tourists 
who come to  see  Delhi may say,
*Delhi is a nice place, compared to 
any other metropolis in the  world”.
I have no doubt that  we all want 
Delhi should be beautified and Delhi 
should be improved. But Delhi should 
have not only palaces; it must have 
buildings for the poor too. Of course,
Delhi was the seat of many empires 
in the past and so it should have 
thosê b̂ig; palaces and all that. But 
whal; about those people living in the 
slums?  We must have  houses for 
them also.  This problem i.s not ttew 
to us for we come from areas wncrc 
the people are  much  more closely 
connected with the cities life.  So 
Delhi should  not  confine itself  to 
pâ es. We have found that the peo
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ple living in Delhi, especially in Old 
Delhi are in a worst condition. So, 
buildings must be,provided for them 
too.

Therefore,  I urge upon the Gov
ernment: don’t have this Bill; with
draw this BiU  and bring  forward 
another improved Bill. Regarding the 
Delhi  Improvement,  not  only the 
common man but even the big busi
nessmen feel that it is not functioning 
well. It has not only to build palaces 
but has to look after the comforts of 
the common man in the city. Every 
one has to live  hapi5ily and that is 
the concept of the welfare State.

With these words I  oppose  this 
particular provision of the Bill and 
wish the House will throw away the 
Bill so that the Government will,  in 
course of time, bring forward another 
improved Bill which wiU help  the 
people of Delhi and rehabilitate the 
slum  dwellers,  not  by  building 
palaces but by  constructing  cheap 
houses for the common man.

Shri C. K. Nair: (Outer Delhi): At . 
the fag end of the discussion on the 
Bill I am going to support this Bill 
but with certain modifications which 
I expect the Government to keep in 
view when  they bring  forward a 
more comprehensive and more useful 
legislation,  without  which  the 
improvement of Delhi is impossible. 
Of course, I feel that this particular 
Bill is very inadequate to cope with 
the  tremendous  problem  that  is 
facing the Government and also the 
people, especially at present when we 
are passing through a very crucial 
period on the history of Delhi for 
our State is going to disappear and, 
perhaps, the  responsibilities  falling 
upon Parliament will be much  more 
hereafter than before. Up till now 
we have been facing demonstrations 
at the Ministers’ places in the State. 
But hereafter we are going to  have 
more demonstrations, perhaps at  the 
gate of  Parliament.  Therefore, we 
have to be very very careful about 
it. A number of speeches have been 
made and an appeal has been made.
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It is really a human problem; it is 
not an architectural problem.  I am 
afraid even this Delhi’s master plan 
—what is going to happen God alone 
knows—is  not  likely  to  succeed 
because I do not see anybody  with 
imagination associated with it. It is 
full of architects. I do not know what 
is the sort of thing they are going 
to  produce.  Therefore,  I want to 
make an appeal to the Government 
to be more careful before bringing 
before Parliament or the public this 
master plan. The master plan must 
be given the real human touch. It is 
more  human  than  anything  else 
because we have to face the crime 
of  displacing  the  people  who  are 
suffering in the slums. It is not only 
human in  every  respect  but it is 
economical,  social and psychological 
too.  Of course, people will have to be 
shifted some six miles away or so. 
I don’t mind that because even now 
the municipal committee’s employees 
are going to be given accommodation 
perhaps four miles  away from the 
municipal premises. It is inevitable. 
Now Delhi has more than ten miles. 
It is a city of distances. We will have 
to put up with that.

But still there  must be a proper 
approach; that is what we are lack
ing at present. I have been advocat 
ing for a master  plan for the last 
five years and we are very glad that 
we are going to have one very soon.

An Hon. Member: Last five years?

Shii C. K. Nair: Even before that 
I have been advocating that in  the 
Chief Commissioner’s Advisory Coim- 
cil,  of which  I  was a  member 
because  we  have  been  noticing 
before our very eyes how things are 
going in anarchic way. That has to 
be cmtroUed. Unfortunately, we are 
not able to do it because of the lack 
of a master plan. Fortunately, we are 
going to have one. But let  it not be 
a dead plan prepared by t/i«» archi- 
iecis alone; let  more  expĉnenced 
engineers be associated with it  and 
also social workers  and sociologists 
may be associated with it.

How to  deal  with  this  human 
aspect of this problem?  Of course, 
we can simply build , two or three or 
four types of houses and ask them to 
occupy those houses in the colonies. 
But, as I have repeatedly stated, the 
city of  Delhi  contains  about  two 
lakhs of population living in slimis?

An Hon. Member: Two lakhs?

Shri C. EL Nair.- Not less than two 
lakhs. Fortunately, the Bharat Sevak 
Samaj has taken up the work in right 
earnest.  They  have  roused the 
enthusiasm and spirit of the people 
and also the slum dwellers. Not only 
that, even the authorities hal̂ be«i 
attracted  towards  their  services, 
including the Prime Minister.  He is 
now  taking  great  interest in  the 
improvement of the city. That means, 
we cannot do it  without  a  mudi 
bigger and more comprehensive law 
to deal with the difficulties which we 
wiU have to face at  every step in 
every gali and in every slimi area.

Therefore, I feel  that two  things 
have to be done very soon.  One is 
that the master plan must be com
pleted with the fullest possible con
sideration  given  at  least  to  the 
substance of what we have been dis
cussing here. The master plan must 
have a very good reception. If it gets 
a bad reception, that will be  very 
bad for the whole of Delhi. There
fore, we should be very careful about 
it because I have been noticing  that 
aspect has been neglected in  spite 
of  our  repeated requests—no non
official or social worker is associated 
with the master plan. I think we have 
every  right  to  demand it  It is 
simply stated: It is an expert’s busi
ness. No, it is not. If it is an expert’s 
business, that expert must also know 
human nature. That has been ignored 
in the plan, that is what I hear. They 
are more  particular  about keeping 
the monimients and things like that 
L*?t there be monuments and we are 
very hapl)y to have them because in 
the most historical place where we 

living in, we must have respect 
for them. But the human problem is 
there and the living monuments are
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to be respected more and they should 
be given better facilities for living 
in this city.  Therefore, this aspect 
of the question  should not be lost 
sight of.

Secondly<the workers of the Bharat 
Sevak Samaj are working there. How 
do they work? They arc associating 
the services of the School of Social 
Work of Delhi where there are post
graduates taking  great  interest in 
this subject; new blood with imagina
tion is there. They want to help us 
and we are undertaking a very big 
survey work. So far more than  a 
thousand ilakas of Delhi  liave been 
visited  and  full,  detailed  and 
comprehensive survey is being under
taken, with, the help of the School of 
Economics of Delhi also. But we arc 
not getting as much help as is really 
required for  the  tremendous  task 
before us.  The Government  is not 
doing anything in  that respect.  Of 
course, they are going on with  the 
master plan. But how can they do it 
without knowing really the difficulty 
of every individual and family living 
in the slum areas?

Therefore,  my appeal is this.  For 
this master plan an authority has to 
be created.  This Improvement Trust 
has become notorious;  we all know 
it. It is a plain fact,  I say this  in 
Parliament,  and so  it  should  be 
scrapped. Of course, the Delhi Deve
lopment  Provisional  Authority  has 
been created for  one year.  This is 
also a pitiable effort. Everything is in 
a flux  even  now.  Perhaps,  after 
December we will have no Authority 
to control. Therefore, I expect that a 
Bill is going to come soon to estab
lish a permanent Authority with full 
powers and armed with very effective 
law and  all  that.  Therefore  that 
authbrfty is inevitable. Of course, if 
we force  any  authority,  it is very 
difficult to face the people. Therefore, 
their  feelings,  their  opinions  and 
their interests also should be kept in 
mind when we pass any laws.

These are the  two  points  which 
have to be considered.

Pandit  K.  C.  Sharma  (Meerut 
Distt.—South): Mr. Speaker, Sir,  I 
rise to support this measure. I am in 
"full sjonpathy with the observations 
made by my hon. friend Mr. K. K. 
Basu and also Mr. Nair.

Sir, the two pre-requisites for any 
planning,  or for  any  development 
planner, are that the man in the field 
should be the final  authority as to 
what steps should be taken. Nothing 
is  possible  to  be  done  which  is 
significant and  important if every
thing is to be debated and judgment 
to be taken by people far away from 
the field of action and taking, more 
or less—it may be human—but, more 
(K*' less, an academic view of life, an 
academic view of  things.  Practical 
things are done on the spot by peo
ple who have to plan and who have 
to execute it. The other point is that 
it is also necessary that the people 
as such should be associated with any 
development plan  and Mr. Nair is 
right in saying that the social work
ers, or the people who are willing 
to participate in that work and  to 
assist therein should be taken  into 
confidence and their support, their aid 
should be taken advantage of.

Taking these two points as accept
' ed maxmis I fail to understand where 
do all these considerations which my 
friend, Mr, K. K. Basu has pointed 
out come in. It is a simple Bill which 
is  in  the  defiration  of  *public’ 
premises ^d it does  not add any
thing.  It simply  removes  certain 
lacxma that existed, which has been 
found from the experience of work
ing, necessary and warranted, by the 
facts in planning and development.

Then, there  is  another  addition 
“unauthorised occupation” and then 
“the authority competent to permit”. 
These are very simr'e additions, very 
simple  amendmenu.  They  do not 
warrant any drastic c*'iticism or hard 
criticism  whatsoever  against  Uiis 
simple BilL
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So, I beg to  submit  that if you 
have to take up the job of clearance 
of slums some hardship is necessary 
for this simple principle that every
thing beautiful is a thing difficult. If 
you have to do something which  is 
worth doing then, Sir. hardship, here 
and there, is  bound to occur.  The 
only human effort could be that  it 
should be minimised and it should be 
as less as is humanly possible.

With these  words I  support this 
Bill,

FfhR  I

Shri Kamath (Hoshangabad); May 
I point out,  Sir,  that  there is no 
quorum in the House? There should 
be a quorum for Panditji.

Mr. Speaker: There is the quorum. 
We are not going to put anything to 
the vote. The ‘ hon. Member, Pandit 
Thakur Das Bhargava, may continue.
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*T̂   ̂if  <[̂FTT

T̂jRT ̂ u 

TT̂lft̂   ̂̂  f̂cf̂

 ̂̂  ̂  ^ ̂  ?n=rar
fwronff  ̂̂rf I

g f  i%T  ̂ f̂PTT r̂nr ̂rtr

r̂<4»r| (ft̂ +t̂) ^

'5TFT, ̂rf̂vT  "̂ft ?HTt  ^̂<?il

f ?TT  ’̂TR’ ̂  ̂T?ft fkrtf

(f  ̂t)  t i 

f% H)îtfi ̂ ̂ipF> ̂tST ̂

^̂ 3̂̂ <Hî ?T5r <.”1
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 ̂ 3̂[m   ̂̂    ̂^

^^ornr^ V f̂nr

 ̂ qx  11

 ̂3p̂  ’TT  yiPT  ̂  ^

f̂<lfhT *P ^ ̂ I

 ̂w  5 ? ^

# ̂ft»T  ̂  f ? ^ ̂5TR5!# * f 
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1  P.M.

Shrl  Fer«̂  Gandhi  (Pratapgarh 
Distt.—̂ West cum Rae âreli Distt.—
East): I do not want to speak. I just 
want to have  a  clarification with
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 ̂̂   I ?rnR ?n̂ regard to the assurance given by the 
Minister  for Works,  Housing  and 
Supply which is given on Page 19 of 
the Select Committee’s report,  with 
regard  to  the  setting  up  of  an 
advisory board. I would like to know 
what power the advisory board will 
have and what the composition of this 
board will be and whether the deci
sion of this board will be binding on 
the  Improvement Trust  or  not.  I 
would likj to know this because this 
is a  very  important  thing.  This 
as.surance  has been  given by  the 
hon. Minister to the Select Commit
tee and he has repeated it on  the 
floor of the House. I would like to 
know what sort of a board this is 
going to be, whether this board is 
going to have the power to impose 
its  decision  on  the  Improvement. 
Trust, or it is just  going to be an 
advisory board.

The Minister of Health (R̂ amari 
Amrit Kaar): In the first place 1 would 
just like to reply to  what  the hon. 
Member Shri Feroze Gandhi has said. 
Obviously an advisory body  cannot 
be a body whose decisions would be 
binding on the Trust, but I have no* 
doubt that when I ask Members of 
Parliament  to  form  an  advisorj’ 
board—really the Improvement Trust 
is almost in a sense not even function
ing today because it is  the  Delhi 
Development  Provisional  Authoritŷ 
that is functioning, and  when  the 
bigger authority comes the Improve
ment Trust will be merged in it—̂I 
have the hope that in regard to the 
removal of people from any  area, 
their advice will be considered with 
the consideration that it meritŝ and 
that there will always be a compro
mise or an agreed solution arrived 
at. I am a great believer in the build
ing up of traditions and in believing 
in Government’s assurances, but if I 
have to tie the  hands of whatever 
executive body there is th-̂t it cannot 
move  unless  the advisory board’s 
advice in toto is accepted, that is not 
a position that  Government  could 
possibly take.

Shrl Feroce Gandhi: What  wiU be 
the composition  of  the  board, who 
will be the members?
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Bajkmnari Amrit  Kaur: I  myself
was going to ask Members of ParUa- 
ment.  I have not  thought  in detail 
about it.  I can name three or four 
«ven now.  I thought  I  might have 
tive Members of this House.  Three 
Members of this House are already on 
the Delhi Development Authority and 
I could have three more Members who 
-can come  and  advise  us, If that is 
acceptable to the House, or if you 
would like five, I am prepared to 
have five on this particular advisory 
board-  I have  no  doubt  that  the 
Development  Authority  will  listen 
•with the utmost consideration to all 
Iheir views. They c£m go round with 
you, see the areas and plan out things 
in consultation with you.

Sh|i Feroze Gandhi: WiU there be 

only Members of Parliament on the 
advisory board? Nobody else?

Rajknmail Amrlt Kaur: There again 
I was saying it should be an advisory 
i>ody of the Members, but I am per
fectly willing to have even non-Mem
bers on the board.  I will be guided 
f)y  whatever  the  Members  of this 
House sajr.

Mr. Speaker: it is not that the non. 
Member wanted  to  say  that others 
■must be ther̂.

Shri Feroze ,Gandhi: I do not want 
to sajr that. I only wanted to know 
the hon. Minister’s mind.  There was 
OG suggestion.

Rajknmarl Amrit Kaur; In my mind 
I only  thought  that  because I was 
giving an assurance  on  the  floor of 
the House It should  be  Members of 
this House who are interested in this 
question, but if the Members of this 
House would care to suggest to me at 
any time that we should have some 
others from the citizens  of  Delhi, I 
have no objection.  Already Shri C. K. 
Nair,  Shrimati  Subhadra  Joshi and 
Shri Naval Prabhakar are there and 
I thought if Shri Feroze Gandhi him- 
flelf came and two other Members, I 
would..........

Pandit Hiakiir Das Bhargava: May
I know if there is an advisory board 
already existing?

Bajkumari Amrit Kaur: They ate
on the Delhi Development Authority.

Pandit Tbakur Das Bhargava:  We
are  not  asking  about  the  Delhi 
Development  Authority.  We  are 
asking about the advisory body about 
which assurance has been given by the 
hon. Minister of Works, Housing and 
Supply with regard to this Improve
ment  Trust.  She  is  speaking  of 
another authority.

Mr. Speaker: I understood the hon. 
Minister to say that at every stage in 
every institution there is representa
tion and she Is willing  to  have five 
Members of Parlament as members of 
this advisory body

Shri Feroze Gandhi:  It  has been
made clear that the decisions of this 
advisory body wiU not be binding on 
the Improvement Trust.

Shrimati Sushama Sen (Bhagalpur 
South): What is the use of it then?

Shri Feroze Gandhi: It is only advi
sory.  That is the  position that we 
want to understand.

Shri C. K. Nair: Is a mere assurance 
sufficient to  empower  the ' advisory 
body to make their opinion accepted 
by the Authority? That is the point

Mr. Speaker: Then it ceases to be 
an advisory body.  The hon. Member 
wants to tell  the  House  if it is an 
advisory body,  then  it  advldes.  It 
must be up  to  the  Government to 
accept or not to accept

Pandit  Thakur  Das  Bhargava:
This is the principle that 99 per cent, 
of such advice is accepted because it 
Is a statutory body.

Mr. Speaker: That is  what  will be 
done, but if you ask the Govenmient 
to commit Itself and to say it must be 
binding, it  ceases to  be an  advi« 
sory  body.  Though  technically and 
by  convention  almost  everything
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that  is  advised  or  every  advice 
is  taken  and  ought  to  be  adêpt- 
ed  and  wherever  the  Government 
has got a difference  of  opinion, they 
may put it up once again to them so 
that there may  be  unammlty, still 
there might be cases where it cannot 
be accepted.  That Is their laea.

The hon. Minister may go on.

Shri C. K. Nair: Will it be a statu
tory body?

Mr. Speaker:  It is not included in
the statute.

Rajkumari Amrit Kaar: I want to 
contradict what  Pandit  Thakur Das 
BhargzTva has said that I did not reply 
to any of the Doints he raised yester
day.  I replied to all  of them and 
proved, I hoPe to the satisfaction of 
the Members of  this House if not to
his  satisfaction, that  all  the allega
tions that he had made were in correct. 
Only this morning Shri Feroze Gandhi 
took objection to a remark that one 
of the Deputy Mmisters of Govern
ment had made with regard to a parti
cular Member.  I  wish  now to take 
strong objection to the remark that 
has been made by Pandit Thakur Das 
Bhargava.  He has said:

I  take strong objection  to  it.  Do
you understand what it means,  Sir?

An Hon. Member: What  is  the
word? ^

The Minister of Defence Organisa. 
tion (Shri Tyagi): It is a proverb.

Eajkumari Amrit Kaur: I  do  not
care if it is a proverb or what it is. 
I say that it is a most objectionable 
remark.  I take strong objecton to it 
and this is the  point  raised by Shri 
Gandhi this morning.  I have listened 
on more than one occasion to many 
things that have  been  said,  unkind 
remarks, unmerited remarks that have 
been made against me on the floor of 
this House, but  I  have  never used 
language such as this  against any of 
the Members.  I have far too much 
dignity and I treat even a remark like 
the one I refer to with the contempt

that it deserves, but I  think  that is 
should brought to your notice.

I have replied to  every  allegation 
against the Improvement Trust that 
has been made and I have got proof 
here to show that what has been said 
is wrong.  I have said that as far as 
sympathy with the refugees is concern
ed, perhaps no one has greater sympa
thy in his heart than 1 have, having 
seen them in their distress and helped 
them.  And I  am  not  gomg to do 
anything in the future either that is 
going to cause them harassment.  My 
friend opposite asked: “Is Delhi going 
to be a city of palaces and going to be 
only for the rich people?” No place 
in India can be for rich people. Rich 
people are a handful, and there is no 
plan here that wants  to  send away 
the poor people  from  places  where 
they are living and not to rehabilitate 
them, but where there is overcrowd
ing, where 10,000 people are living and 
only 5,000 are supposed to live, then 
naturally those  persons  have to t>e 
removed, and  we  always  make it a 
point to remove them to places where 
it is possible for them to earn their 
living, get  emplosrment and live in 
much happier conditicms than those 
in which they are living today.

1 do not want to say anything more 
because 1 nave said everything that is 
possible to be said in rtiy reply yester
day.

Mr. Speaker: I am sorry, 1 nave not 
Deen able to follow the statement made 
about aurat.  I do not know the impli
cation of It because I am not conver
sant  with  the  language.  But I find 
this tendency, which I strongly con
demn; no difference ought to be made 
on the ground of sex.  Referring to a 
woman or a man  and  sa3̂ng that a 
woman is always that way, or that a 
man is always that way. is not right. 
And 1 found even the'Deputy Minister 
referred to the  lady  Member.  Now, 
an hon. Member  of  importance and 
long standing refers to aurat.  Both 
men and women are equaUy compe
tent to  manage  the-  administration.
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[Mr. Speaker]

The President can be an aurat. Under 
tnese circumstances, to distinguish on 
the ground of sex and say it is a dis- 
QuaUfication and refer  to it on tlae 

floor of the' House, is not proper.

Thakur Das Bhargava; May

1 3ust say this, because you said that 
you were  not  conversant  with the 

language? I only said;

Mr. Speaker: What does it mean?

Pandit  Thakur  Das  Bhargava: It
only means that  if  a  woman is an 
administrator,  then,  well,  she dô  
not  administer  Uke  a  man;  she 
administers, perhaps, as.if there was 
a terror of God.  That  only  means 
that she has  no  mercy  and is very 
stem and  observes  ê  rules m all 
' sternness, whereas a  itiah would not 

do so.  Is it wrong?

Rajknmari Amrit Kaur: The inter
pretation of that is that if a woman is 
an administrator, God help those peo
ple, it is the curse of God. His inter
pretation is not right

Mr. Speaker: With all respect, I do 
not approve oi the statement.  I find 
that all over, the reference is in dê 
sion—that if a woman is an adminis
trator, God save us  or that she wUl 
administer the ,rules  and regulations 
with a stony heart  and  so  on.  I 
appeal to all hon.  Membp m this 
Parliament, and I  hope  it  will be 
heard all over the  country,  that no 
reference shall be made to any person 
merely on the ground  of  sex, either 
one way or the other.  I think here
after, whatever might be the beauty 
ol a proverb and however tempting it 
may be to use it, care shall be taken 
not to us© such proverbs in future.

So far as this matter is concerned, 
I hope and trust that nothing is meant. 
If the hon.  Minister  thinks  that it 
ought not to find a place, I shall have 
no objecUon to ask that that portion 
tmA not appear in the record.

Hereafter, proverbs rdating to the 
peculiarities of  women,  particularly

about iheir conduct  or  harshness or 
anything, shall not be  quoted in the 
House.  And I won’t be taken napping. 
Unfortunately, I  was  not  able to 
understand the meaning of this.  This 

creates a lot of trouble.

Stori  Vciayudhan  (Quilon  cum 
MaveUkkara—Reserved—Sch.  Castes)

rose.—

Mr. Speaker: Enough has been said 
so far as the Third Reading is con
cerned.  I wiU  now  call  upon the 
Minister, Sardar Swaran Singh.

The Minister of works, Hoû g and 
Supply  (Sardar  Swaran  Singh): At 
this stage of the Bill I do not propose 
to take much of the valuable time of 

this honourable House.

The observations that were made by 
Shri Basu about the general principles 
of slum clearance are unexceptionable 
and whenever  any  slum  clearance 
scheme is  formulated,  I  am  sure 
adequate steps will be taken to ensure 
that slum evictees are not put to any 
hardship.  Objection has been raised 
that this perhaps  i*?  too  general a 
statement and  that  something more 
specific should be said with regard to 
the  actual  handing  of  the  slum 
evictees. I am sure that a comprehen
sive legislation will have to be under
taken to create an Authority which 
deals with slums.  Power will also 
have to be given to that Authority to 
clear the slums after making provision 
for alternative accommodation. Princi
p les will have to be settled for working 

out any compensation that might be 
due either to the owners of the struc
tures or to the  owners  of the land
upon  which  those  structures  are 
situated.  Already the amendment in 
the  Constitution  ;̂oes provide  for
fixing a scale of compensation  with 
regard to slums, which need not be at 
the market value, ai.d the eourts will 
not go behind that.  It is the inten
tion of Government to undertake com
prehensive legislation which will lay 
down all those principles.

It  is an exaggerated statement for
Shri Basu to make and to paint  the
picture that the way we are handling
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this problem is  taking  us  towards 
making Delhi a  city  of  palaces and 
that the poor people will not have any 
place in it.  That, I submit,  is not a 
very fair criticism so far as Govern
ment’s schemes and the various slum 
clearance or slum improvement sche
mas are schemes about the general set
tlement of the general layout and the 
master plan are concerned.  I  would 
like to remind this honourable House 
that a very large number of residential 
units have been put up for people who 
cahnot be described as rich. The large 
number of government quarters for 
Class - IV employees', for clerks  and 
for low-paid staff, the large number of 
refugee tenements that have been built 
in the city, the housing that has been 
undertaken by the Improvement Trust, 
all those activities ir rhis field of con
struction clearly show that the inten
tion is not to give any particular type 
of turn to the general appearance of 
the City of Delhi, except the natural 
desire to see that the lot of these 
people who are ?n difficulty and who 
live in sub-human conditions, in filthy 
surroundings, in unhygienic conditions 
should be improv̂ îd  That is the sole 
desire.  Somehow  jr  other  my hon. 
friend Shri Basu apoears to be very 
much obsessed about foreign reactions. 
We always do take care of all foreign 
reactions, and it is not an undesirable 
feature that we should take pride that 
anybody who comes tc5 Delhi or, tor 
the matter of that, to any other city 
should have a feeling that the place is 
neat and clean.  Is the hon. Member 
seriously suggesting  that we should 
take care to ensure that any man who 
comes from abroad should always see 
that the things are verĵ filthy and they 
are not hygienic and the layout is not 
good?

Shri K. K. Basu: Oh yes!

Sardar Swaran Singh: My submis
sion IS that perhaps his own suscepti
bility to those foreign influences one 
way or the other is oartly responsible 
for accusmg the Government that we 
are doing all  this work of improve

ment of the city only to make it as a 
show-piece  for  foreigners.  If  the 
foreigners like it  after  the improve

' ment, I will be happy.  But my princi
ple desire is to  bring  some comfort 
and some solace to  the  unfortunate 
people who are suffering. '

Shri  M.  S.  Gurupadaswaiuy
(Mysore): We accuse both, both the 
Government and foreigners.

Sardar Swaran Sinffh: I submit that 
the essential basis for any slum clear
ance scheme will consist of adequate 
re-housing,  principally  at  the place 
wherever the slum is removed.  If all 
those  slum  evictees  cannot be re
housed there, and the place does not 
fit in with the  general  master plan 
which might be approved of after due 
consideration, then adequate provision 
should be made for rehousing them at 
another appropriate  place;  and that 
also should be . undertaken in such a 
manner that the minimum hardship is 
caused to those evictees.  This, I am 
sure, will be the gent̂rai principle that 
will have to be follov.̂ed in implement
ing any slum clearance scheme.

Shri C. K. Nair: Will this principle 
be accepted in the master plan that, as 
far as possible, the local people should 
be accommodated firŝ and if there Is 
an excess they may l:e sent out?

Sardar Swaran Singh: I think so far 
as the details of the master olan are 
concerned, this will  be  before  the 

general public  and I am sure the 
Members of Parliament will also like 
to look at it. So, instead of discussing 
it in theory, it  will  be  much better 

that We have a look at the plan and 
then make  suggestions  which could 
really be implemented.

Then again, the suggestion had been 

made by more than one Member that 

the re-housing scheme in relation to 
a slum clearance project will have to 

De subsidised.  That  i?  a principle 
which the Government have accepted. 
But there is  always  a  limit to the 
quantum of subsidy.  That limit real

ly decides the  imii'itfons which have

(Eviction)  Amendment 427S
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to t>e adhered to, an i within which we 
have to work, in order to undertake 
re-housing schemes, to determine the 
size Of the houses, whether they should 
be multi-storeyed or not, tc determine 
the availability of services and so on. 
All those considerations are naturally 
reflected in the rentals that wiU work 

oux.

1 may straightway  say  that slî 
clearance  schemes  will  necessarily 
mvolve a certain quantum of subsidy. 
Government  have  already  accepted 
that  principle.  Schemes  have  been 
circularised  to  the  various  States, 
specific projects  have  been invited, 
suggestions have been asked for, and 
they have been asked to submit con
crete schemes in answer to that letter < 
which has gone out, where the broad 
lines of the slum clearance scheme, the 
quantum of subsidy that could be made 
available, the quantum  of  financial 
assistance by way of loan that could be 
given, etc., are clarified.  I took oppor- 
timity on an earlier occasion to place 
a copy of that circular on the Table 

of the Sabha.

With regard to the suggestions made 
by Shri C. K. Nair, namely, that there 

should be a master plan, and that there 
should be a  bigger  authority which 
should be invested with powers to deal 
with this question in a comprehensive 
manner, a reply has already been given 
by my colleague the Health Minister. 
She has already told the House that 
a master plan is nearing completion; 
it will be placed before the public and 
before the  Members  of Parliament; 
they can then examine it, and what
ever  suggestions  they  make  will 
, receive the  consideration that  they 
deserve.

Shri Kamath (Hoshshigabad); It is 
only an interim plan, and not the final 
one.  Interim master plan, isn’t it?

Shri K. K.  Bagu:  No  permanent
masters.

Sardar̂ Swaran  Singh:  My  hon.
friend is fond of permanent masters.

I We are prepared to become permanent 
masters.

My submission is  that  it  will be 
interim in the sense that when ulti
mately the details are worked out, it 
will be a much more comprehensive 
thing, giving details of all the little 
bits.  But this plan is interim in the 
sense that it gives the broad lay-out, 
the direction  in  which  development 
will take place, etc., and it gives the 
broad picture; it is interim not in the 
sense that it is liable to be changed 
later, but in the sense that details may 
be filled in later, within the broader 
framework that will be forthcoming.

With regard to the constitution of a 
permanent  authority,  I  may assure 
that this matter is  already  engaging 
the  attention  of  Government.  The 
very name ‘Delhi Development Provi
sional Authority*  does  indicate that 
there will be a full-fledged authority 
which will  replace  the  Provisional 
Authority.  Something had to be done, 
because haphazard growth was taking 
place all over the city, and this Pro
visional  Authority  was  constituted 
with a view to arrest this haphazard 
growth, and to give some shape and 
lay down some  method  for building 
activity.  I am sure that a  compre
hensive BiU will be brought forward. 
If the reaction of the hon. Members of 
this House is one of repulsiveness to 
the nomenclature ‘Improvement Trust*, 
then the Delhi Development Authority, 
which, I think, will  take  within its 
wings and within its authority all the 
functions of the Improvement Trust, 
will be called an Authority, and hon. 
Members will have ample time, when 
the necessary legislation is undertaken, 
to make suggestions; and I am sure 
that they will receive full considera
tion at the hands of Government.

Shri C. K. llair:  With  new blood

also.

Sardar Swaran Sinffh: I couia not 
hear.

Shri Nand  Lai  Sharma  (Sikar): 
Life-blood.
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Sardar Swaran Sincli: What a big 
name my hon. friend Shri Nand Lai 

Sharma has used.

The work is  of  a  tedious and 
labourious character-  It is not very 
pleasant either,  exceot  that the ulti
mate objective towards which we are 
working is really good and noble. But 
it does involve a lot of detailed work. 
Individual interests  clash  here with 
the bigger interests of the community 
at large.  To find some sort of balance 
by which the individual mterests may 
be reconciled, and the individual hard
ships and difficulties may be minimis
ed, and the bigger objective of overall 
improvement may also be achieved, is 
something which has to be laboriously 
worked for, and cannot be done mere
ly by catch phrases or strong language 
but only by examining the details, by 
looking into the difficulties, by appre
ciating  the  handicaps  and then by 
working out, within that broad frame
work, the details which are necessary 
in a matter of this nature.

Actually, in theory, there is seldom 
any conffict.  It  is  only  when that 
theory is actually translated into prac
tice and into actual bluie-prints, that 
all these troubles arise, and it is really 
at this stage  that  very  *consistent, 
laborious and hard work is necessary 
to produce results.
My hon. friend Pandit Thakur Das 
Bhargava had complained that the 
points that he had raised had not all 
been answered.  The reply  has  al
ready been given by  the  Health 
Minister.  It is true that the speeches 
that we delivered in reply were not of 
the lenpfth of the speech of my hon. 
friend Pandit Thakur Das Bhargava. 
Maybe, we on this side lack his gift 
of elaborating,  points,  and  making 
very comprehensive sp̂ hes. But we 
thought  that we were doing our duty 
squarely by noting down the salient 
points that had been raised, and in our 
own humble way, by trying to give 
Government’s view, or explaining Gov
ernment’s position with regard to them.

I shall again try to recapitulate and 
find out whether I have been really 
guilty.  After strong introspection, I

have come to the conclusion that his 
speech, if analysed, comes only to this, 

namely  that  assurances  had been 
given, which assurances have not beea 
complied with, and on which, in spite 
of the fact  that  the  Committee oa 
Assurances had made a report about 
them, Government have not taken any 
action.  The rest of his speech consist̂ 
only of illustrations and instances in 
support of this broad proposition that 
he was trying to develop,

I said in the course of my reply 
that we have given our version,  in 
respect of the case that has  been 
made out  by the Committee  on 
Assurances.  That has already  been 
placed on the Table of the House. 
The Committee on Assurances have 
asked for further clarification.  We 
are making an sffort to collect that 
information, and we shall pass  it 
on to the committee, and then,  I 
repeat,  we  shall  either  convince 
them or be convinced by them.

I thought that instead of  using 
the indulgence which you so ̂ kindly 
gave us, if we could sort out  the 
differences  in  a  spirit  of  solving 
them rather than score a debating- 
I>oint by trying to controvert every 
little thing, that might be a better 
method of solving the difficulties. And 
we chose the path of not indulging 
in a purely dialectical exercise by 
trying  to  controvert  every  little 
thing that was raised by my esteem
ed, friend, by these arguments and 
that argument.

The essential parts of these assu
rances are as follows:  The first was
about ev-gratia  payment.  As  for 
that,  my  esteemed  friend  himself 
has admitted that a letter has now 
been issued by the Hesdth Ministry, 
although this was a belated thing.

Then with regard to the principle 
of charging for land on a no-profit- 
no-loss basis, I do not know if my 
esteemed friend has seen ths letter 
that has been issued by the Health 
Ministry, fixing the scale of compen
sation that is chargeable and which 
is to form the basis of charging the 

price.
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Paodit Thaknr Das  Bliargava:  I
tiave seen all this.

Sardar Swaran Singh: If my hon.
friend has seen all this, then so far 
as the assurances part is concerned,
I could not do better than repeat 

what is contained there.

Pandit Thakur Das Bhargava:  The
Assurances Committee had said that 
ti should be given on a on-profit-not- 
loss basis.  But you charged Rs. 30 
per yard as the market value in some 

places.

Sardar Swaran Singh:  I do not
know wherefrom my hon. friend got 
this figure of Rs. 30 per yard....

Pandit Thakur Das Bhargava: From 
the documents supplied to us.

Sardar Swaran Singh:... .for  resi

dential purposes

Pandit Thaknr Das Bhargava: For
 ̂commercial purposes.

Sardar Swaran Singh: For residen
tial purposes, it varies from Rs. 11 to 
Rs. 12-10 and for commercial  pur
poses, it varies from Rs. 21 to Rs. 33. 
The market value in alt these areas 
v/ould b3 to the tuna of anywhere 
irom Rs. 50 to Rs. 70 in the residen
tial areas and anywhere from Rs. 50 
to Rs. 150 for the commercial areas.

It may be that the concession does 
not coma up to his expectation, but 
to say that no action has been taken 
is something which pertiaps  does 

, not represent a correct picture.

I would therefore, submit that  so 
far as this Bill is concerned, we have 
discussed it at very great length.  All 
these points which have been raised 
will be surely kept in view in im
plementing this Bill.

Shri M. K. Moitra (Calcutta-North
West): On a point of information, will 
the Minister be pleased to give  an 
assurance that the Advisory  Com
mittee will be consulted before evic
tion notict are issued?
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Sardar Swaran Singh: I think that 
that is a matter really of  detailed 
administration.  Actually, the Health 
Ministry will work out the details of 
the constitution and the way  they 
function-  But I would hesitate to be 
a member of any advisory coimnittee 
where I am called upon to perform 
executive functions.  Either I am a 
member of the Board itself, or, if I 
am in an advisory capacity, I won’t 
take the responsibility of actual exe
cution of the various schemes.  I feel 
that the issuing of eviction notice is 
very much an executive function.  It 
may be that boardly the scheme is 
settled, that this is the  re-housing 
scheme and they take the advice and 
all that.  After that, so far as issuing 
of eviction notice in each  individual 
case is concerned, whether it is 10 
days or 15 days and what is going to 
happen and all Khat, these are mat
ters of detail.  I would hesitate to 
become a member in an advisory ca
pacity of such .a body which is given 
executive functions.  Either I be on 
the Board or if the Committee  is 
advisory, I will advise on policy mat
ters but pot on details of administra
tion.

Mr. Speaker: The question is: 

“That the Bill, as amended, be
passed”.

The motion was adopted.

State Financial Corpa- 4284
ration (Amendment)

Bill

STATE FINANCIAL CORPORA
TIONS (AMENDMENTS) BILL 

The MinisJter of Revenue and De
fence Expenditure (Shri A. C. Guha):
I beg to move*:

“That the Bill, further to amend 
the State Financial Corporations 
Act, 1951, be taken into  consi
deration”.

The  State  Financial  Corporations 
Act was passed in 1951 in order to 
enable State Governments to establish 
Financial Corporations for  providing 
long-term credit to small-scale  and 
medium-scale, industries.  Since  then, 
13 State Financial Corporations have

♦Moved with  the recommendation  of the Presidents




